" THE POST-GRADUATE INSTITUTE OF MEDICAL EDUCATION AND
RESEARCH, CHANDIGARH (AMENDMENT) ACT, 2001

No. 18 or 2001

[3rd August, 2001.]

An Act further to amend lhe Post-Graduate Institute of Medical Educatlon '

- and Research, Chandlgarh Act, 1966.

, Bc it enacted by Parllamcnl in the Fifly-sccond Year of the Republic' of India as
follows —

1. This Act may be called the Post-Graduate Institute of Medical Education and.

Research, (,handlgarh Act 2001

2. Inthe Posthraduate.lnstllulc of Medical Education and Rescaich, Cl|a|1digathct,
19606, in section 6, in sub-section (2), after the words “as soon as he”, the words “becomes
a Ministeror Minister of State or Deputy Minister, or the Speaker or the Deputy Spcake’r of

the llou&c of the Pcoplc, or the Dcputy Chairman of the Councﬂ of States, or” shall be

inserted.-
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